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o IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
. AHMEDABAD BENCH

O.A.No. 313 OF 1993,
THAXRO.
DATE OF DECISION 21-2-1994
Chetankumar Dhirailal Raichura. Petitioner
Mr. K.C. Bhatt, Advocate for the Petitioner(sx
Versus
The Union of India & Ors., _ Respondent s
Mr. Akil Kureshi. Advocate for the Respondent(s)

CORAM

1) T 0] % )
The Hon’ble Mr. V. Radhakrishnan, Admn. Member.

The Hon’ble Mr.

1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?
3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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Chetankumar Dhirajlal Raichura,

Ex. Postal Assistant,

Accounts, Junagadh Head Post

Dffice, Junagadh

Residence of Dwarkadhish Society,

Block No. 14,

Hada Bajrang Road,

Upleta(Saurashtra) . cee.. Applicant.

(Advocate: Mr. K.C. Bhatt)

Versus.

1. The Union of India through
The Director General,
Department of Posts,
Ministry of Communication,
Dak Bhavan, Sansad Marg,
New Delni.

2. The Chief Postmaster General,
Gujarat Circle,
Ahmedabad.

3. The Postmaster General,
Rajkot Region,

Rajkot. secee Respondents.

4, The Supdt. of ‘Bost -Dffices,
Junagach Dn., Junagadh-362001.

(Advocate:Mr. Akil Kureshi)
ORAL ORDER

JeA.No, 313 OJF 1993

Dates: 21-2-1994.

Per: Hon'ble Mr. V. Radhakrishnan, Admn. Member.
Heard Mr. K.C. Bhatt, learned advocate for
the applicant anéd Mr. Akil Kureshi, learned advocate

for the resp-ndente.

2. The applicant is the son of late Shri
Raichura, Postal Assistant, in Junagadh Post Office,
who expired on 8-2-1976, leaving behind him wife, two

sons, one aged 3 years and six months and the other

one year and three months. At that time family pension

was sanctioned at the rate of Rs. 200/- per month and
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DCRG Rs, 3000/~ and GFF Rs. 2605/- were paid. The
widow dic¢ not apply for compassionaté appointment for
herself as according to the application, she had to
look after the two young children. The applicant;%
son of the deceased employee had attained the age of
18 years in August, 1990 and in November 1990, he made
an application for compassionate appointment to the
Superintendent of Post Jffices, Junacadh. He was asked
to submit full particulars regarding his qualification
and financial conditions of the family. The applicant
complied with the direction. On 4.9.91 the Supdt. of
Fost Office, Junagacdh informed the applicant of the
decision of the Directorate General, P & T New Delhi

say ing that the application was rejected, in view of
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the fact that widow was gettin amily pension
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amounting to Rs. 538/~ per month and secondly, there
was no heavy liability for the family andjthirdly, the
purpose of providing immediate assistance did not
exist in this case, since the official expired 15
years back. The aprplicant made a mercy appeal to the
Director General, P & T New Lelhi on 25.10.1991, but
he has not received any reply so far. The respondents
had decided the application on the ground mainly on
account of that the employee died in 1976 and -the

application was submitted in 1990. The family pension
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Rs.538/- per month drawn by the widow is enough to
sustain the family. Mr. K.C. Bhatt, learned advocate
for the applicant brought to notice the letter dated
12.2.1986, Annexure X1, from the Department of Post,
New Delhi, wherein it is stated that request for
compaséionate appointment which is made after a lapse
of 20 years of death would not be entertained. 1In this
case the employee died in February 1976 ané the
applicant had applied in November 1990 which is less than
20 years from the date of death. The applicant had
attained the age of 18 years in August 1990 and
immediately thereafter he applied in November 1990 for
compassl onate appointment. Mr. Bhatt also brought to

/
notice that the monthly pension of Rs. 538/~ is hardly
sufficient tO maintain the family of three persons.
Incicentally, he pointed out that one of the child@ren
is handicapped being a polio patient and dependent on
the applicant. Hence, he argued that the Department had
not arplied its mind and examined the applicant's

regquest for compassionate appointment on merits.

3 The main contention of the respondents as
stated by Mr. Akil Kureshi, learned advocate for the
respondents 1s that no application was made immediately

after the death of the deceased employee. The employee

expired on 1976 and the widow di¢ not apply for
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employment immediately thereafter. In this connection
the applicant has stated that his mother did not apply
for compassionate appointment as she had to look after
her two yvoung children. The applicant caﬁno?[refused
compassionate appointment because his mother had not
applied for compassionate appointment immediately after

the death of her husband. It cannot be presumed that
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she Gid not apply for the same, her financial
condition was sound. The application was made by tie
son of the deceased employee within about 3 months

after attaining the age of 18 years. Moreover, the
financial condition of the family of the deceased
emrloyee also avpears to be quite indigent especially
taking into account the fact that the brother of the
applicant is suffering from polio. This appears to be

a fit case for reconsideration by the Directorate
General, P&T, New Delhi. Directorate General, New Delhi
is hereby directed to consider this O.A as an appliéa_
tion of the individual and reconsider the Same
sympathetically taking into account all the

circumstances of the deceased em>loyee's family and
applicant for
cision on the representation of the /a suitable
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job in the Department if found eligible within a period

V&
,%h{va//’ of three months from the date of receipt of this order.
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4 With the above directions, the application

stands disposed of accordingly. No order as to costs.,

Aol

(V. Radhakrishnan)
Member(A)
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M.A./370/94 in 0.A./313/93.

Date

Office Report

ORDER

22.7.199

26,

(Dr.R.K.Saxena)

ait.

M.A./370/94, allowed. Time extended upto

8.1994, M.A./370/94, stands disposed of.

Member (J)

(KeRamamoorthy)
Member (A)



INTRAL ADMINISTRATIVE TRIZAL
Aahmedabad Bench

Application No, o=(z/3/(42 of 19 W
Transfer Application No. 0ld W,Pett No,
CERITIFICATE

‘Certified that no further apction is required tobe

taken and the casc is fit for consignment to the Record

Room (Decided)
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